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‘CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM ‘BENCH
0.A. No.302/95
Wednesday this the 22nd day of February, 1995.
CORAM:
HON'BLE MR.JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN

HON'BLE MR.S.P.BISWAS, ADMINISTRATIVE MEMBER
1. . P.Ramaraj,

Electrical Khalasi Helper,

Electrical Foreman's Office,

Southern Railway,

Trivandrum Central.

2. P.Nagamuthu,
Electrical Khalasi Helper,
Southern Railway,
Nagarcoil.

3. N.Duraiswamy, :
Electrical Khalasi Helper,
Electrical Foreman's Office,
Southern Railway,
Trivandrum Central.

4. P.Daniel Kripakaran,
' Electrical Khalasi Helper,
Electrical Foreman's Office,
Southern Railway,
Trivandrum Central.

5. P.Charles,
Electrical Khalasi Helper,
Electrical Foreman's Office,
Southern Railway,
Quilon. " .. Applicants

(By Advocate Mr. P.K.Madhusoodhanan)

Vs.
1. The Divisional Personnel Officer,
Southern Railway,
Thiruvananthapuram.
2, ' The Chief Personnel Officer,
Southern Railway, Park Town,
Madras.
3. The Divisional Electrical Engineer,
Southern Railway, B
Thiruvananthapuram. . .Respondents

(By Advocate Mr. James Kurien)
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ORDER

CHETTUR SANKARAN NAIR(J),VICE CHAIRMAN: »

Applicants seek a declaration’ that they are eligible to
be considered for engagement and = absorption as 'Air Condition

Khalasis', in preference to their juniors. -

2. At the time of arguments learned counsel -  for applicants
submitted that he will be satisfied if - applicants are permitted
to make a representation and if respondents are directed to

consider such a representation on merits.

3. Applicants are permitted to make representations setting

out the facts of their case before second respondent within three

weeks of today. Second .respondent shall consider the same on
merits, pass a reasoned order thereon within three months of the
date of receipt of the representation and communicate the  same

{

to applicants.

4, With the aforesaid directions, we dispose of the application.

No costs.

Dated the 22nd February, 1995.

- L
. . . oo Kava v v e iY
S.P.BISWAS - CHETTUR SANKARAN NAIR(J)

ADMINISTRATIVE MEMBER . VICE CHAIRMAN
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